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4 	 CENTRAL ADMINISTRATiVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

iv 	 O.A.No.361 of 2011 
R.Siyan & Ors 	.... Applicants 

Versus 
Union of India and others 	.... Respondents 

1. Order dated : 09-06-2011, 

CORAM 
THE HON'BLE MR.A.K.PATNAIK, MEMBER (J) 

Call this matter on 17-06-2011. Meanwhile, Learned 

Counsel for the Applicant is at liberty to file the document 

sought to be filed. 	 \ 	),LQ- 

Member (Judicial) 



.A. 	of 20L1 

R Swan & (i)r 	 . Apcants 

Union of India & Or 	............... 	poxRieu 

Order dtted: 17.,06.2011 
kAvi: 

n 

heard Mr. P,C.Mishra, U. Counsel for the 

applicant and Mr. S. Bank, Ld. Additional. Standing Counsel 

appearing lbr the Respondents, on whom a copy of tins (.i). A. 

has already been sewed. 

2. 	The case pertains to release of lenninal 

benefits/death benefits of the father of the applicants, who 

was a Group-i) employee in the Postal 1)epartment and who 

died in harness on 3.1.2010. The wife of the deceased 

employee already predeceased on 17.04 .200 leaving hehmd 

5 children., out of which three are minors. The applicants, 

along with four others including the minors, have filed this 

A. No. 361/1 1 claiming the foilowmg relief: 

'The Onginal Application 
may kindly he admitted, Notice 
may,  kindly he issued and after 
hearing the parties, the respondents 
no. 2 and 3 be directed, to release 
the Terminal benefits/Death 
Benefits which mcludes all type of 
claims of the deceased father of 
the applicants on the strength of 
the Legal heir ce:thiic.atc' N'i1ed by 

M 

____ 	 ____ 	
• Wi.-' 	 - ,. 	 ..rr 



the Tahsildar, Danagadi 'wtthin a 
period of two inonths. 

3. 	M.A.No. 455111 has been filed to allow the 

applicants to prosecute this case jointly. Ld. Additional 

Standing Counsel frr the Respondents has no serious 

objection for allowing the case to be adjudicated jointly. 

Accordingly, M .A. 455,11 1 is allowed and thus disposed of. 

4 	M. A. 49511 1 for amendmeiit is to add two 

paragraphs which, it reveals, have no relevance to the relief 

claimed in this O.A. The documents filed as Aiinexure-4 

Series relate to death claim of P.L.l. policy No. OR-5214-P 

held by the deceased employee. One of the documents 

sought for in regard to the P.L1 policy is the succession 

certificate. As stated above, these are the documents which 

relate to the P.L. L policy of the deceased employee and have 

no bearing on the release of payments under the Pension 

Rules to the deceased employee. Hence, M.A. 495111 is 

rejected, not being relevant to the prayer of the applicants. 

5. 	Shri P. C.Mishra, Ld Counsel for the applicants 

submits that the applicants have not so fi.ir approached the 

concerned authonties at 	the death of the hither for 

payment of terminal benefitsldeath benefits to the legal heirs 

as per the certificate given by the Tahsildar. Hence, he seeks 

L 



liberty to file a representation beibre Respondent No. I 

within a period of 15 days and Respondents may be directed 

to consider the same and pass a Teasoned order within a 

specific time frame. In view of the above and as agreed to by 

the parties, without going mto the merit of the matter, it is 

ordered that the applicants may file representation before 

Respondent No.1 within 15 days from today and, in the 

event of such a representation being fi id within the above 

time frame, Respondent No.1 shall consider the same as per 

the extant ruieslinstrurtions regarding release of terminal 

benefits to the legal heirs of the deceased employee within a 

period of 45 days from the date of receipt of representation 

from the appIieants The decision of Repondent No. 1 on the 

above subiect shall he conimunicated to applicant No.1 with 

a reasoned order within the time frame indicated above. 

6. 	With the above observation and direction, the 

O.A. stands disposed of at the stage of the admission itself. 

7 	Send copy of this order, along with copy of the 

O.A., to Respondent No. I for compliance. Free copy of this 

order be given, to the Id Counsel for the paifle. 
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